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i'L 	2. 	OLrT a].T,17hen called. Ilowevar, 

Jhri P..C.Rbh, learned Standing Counsel for 

ie ReSpofldei is orccnt co11:!•- 

cony of counter has non 	rsied on OIO jI V' 

0.1 

 

on 16.2.2Qg3 On tiio facts of the caso 

it is suijttad brf3hrj Rath that tiio i: 

C:' the applicant Shri Duryodhan Majhi 

iSrnjsseci rcn serjcc in  

isc ioiinary proceedings initiaL 

-) 	 his misconduc. Ti-ie present app1Ic 

o.l 	Lalso subnjttcd a petition before 

io eneral Ianager, . .ail;y, prayinc for 

rains tatei-jt of her husband Shri Diryodh 
the eetjtjofl 

i iaj hi • Her re.iest made 	as duly cons Id 

.:Jld disposed of vide umnere4 asking her 

lusoand to personally make an appeal to ta 

.4oneral inager, •E .Railway for cons ideration 

matber. ccordincjly Shri )eryodiian Iia-h 

xni LLcd the rearesertatjon dated 23.5 .20f 

t.: the 3aneral iianager, f .- .ailwavs, jho, if 

Jao considertjon of the same dIsposed it of 

'y his order dated 1.2.20c2, rejecttng the 

L)peal on theground that ll u person who is 

ntensed for rigorous improsornent for three 

months ec. is not a fit oersoil for cmo1oient 

jr Railway Service". It im against th3 order, 

te applicant* had approached tils Triiina1 

a a 	its iuterventjon to direct Rca • I CfllO. 2 

L rconsj'Jer her representation for grant of 

ans ion 	:C 	loz-'ent under reiiailitatjo- 
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as stated earlier, the matter has not 

/ 	 eressed either oy tue learned counsel Eor the 

	

(7 	 alicant or by the applicant here1E • In these 

nircumstances, as also on tIe -1---acts su1xitted 

y the learned Standing Ccumsel, I am inclined 

ta isroo 32 this case as not being pressed. 

2 	is also dis o osed Of • iO cos its 
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